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IN THE CENTRAL ADMINISTRATIVE TR'IBUNAL, IAIPJR BE!'1'.:H, 

JAIPUR 

NO TA 2073/86 
(CAR 5/84) 

KAN!-lAIYA LAL 

Mr. J.K, Kaushik 

VERS :JS 

UNION OF INDIA & ORS 

Mr, R,N,Soral 

CORAM : 

. • 

. . 

Date of Decision: 14.9.92 

Applicant 

COUJ3JSEL FOR THE A-P?LICANT. 

: Respondents,· 

Counsel for the respondents. 

Hon'ble Mr.Justice D,·L,Mehta,Vice Chairman. 

Hon'ble Mr,•B,'B,Mahajan, Administrative Member. 

*** 
!:!,ON'BLE MR.JUSTICE D.L.MEHTA. VIC2' CHAI~: 

Plaintiff/Applicant preferred an appeal before the 

learned District Judge, Kota being aggrieved with the 

judgment and decree passed by the learned Munsif and 

Judicial Magistrate, Kot a dated 27 ,B ;84, The appeal has 

been transferred to this Tribunal under Section 19 of 

A;Ts Act, and has been registered as T,A, 

2; The l!llOJO plaintiff was welder and proceedings was 

initiated against him for theft of 35 metres wire through 

his negligence; In the proceedings, tlirections were given 
• 

on 21,'3,77 that he should pay the c0st of the waSre amountin!l 

tci Rs,i 668-35 paise. Being aggrieved with the arder of 

rec0very of the cost of the stolen wire 
1
he file<::! a suit in 

t 
the Cciurt of the learned Muns if and Judicial Magistrate; '\, ll \ 

<,"-- " ·Ii Kota,· The learned Munsif and Judicial Magistrate framed 

1,) ./ four issues. Issue No,l was v.hether the respondenbs/defen-

dents are recovering amounts f r0lll him illegally, malafidely 
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and without cause. Learned Munsif found that the alle-

gations made by the plaintiff are totally baseless and 

·after due enquiry, the orders for the recovery of the cost 

has been passed. WC have also gone through the documents 

produced by the parties and evidence recorded. ~ are 

satisfied that there is no illegality or any error in the 

judgment and the recree passed by the learned Muns if. 

Accordingly, we dismiss the T ,A,· 

No orders as to costs. 

~~~-------
(B.B.MAHAJAN) L ' ./' 

Administrative Member ~ 

Shashi/ 

J-f4t«l 
(D ,L.MEHfA) 

Vice Chairman 


